TO BE PUBLISHED IN PART 11 SECTION 3(1_1‘) OF THE GA;.E.TTE
FINDIA. | -
Government of India
Ministry of Finance
Department of Revenue
Central Board of Direct Taxes

New Deihi, the 1@t November, 1999,

MNOTIFICATION
INCOME TAX

No. - It is hereby notified for general information that the
orgamisations mentioned below have been approved by the Centrai
Government for the period mentioned against their ndmes, for the
puipose of clause (iii) of sub-section (1) of section 35 of the Income tax
Act, 1961, read with Rule 6 of the Income tax Rules, 1962, under the
calegory “Instilution” subject Lo the following conditions:»

1) The notitied Institution shall maintain separate bools of accounts
for its research activities; :

i1} The notitied Institution shall furnich the Annual Retun of 1tg

scieniific research activities io the Secretary, Department of
Scientific & Ilndusival Research, ‘T cchiiclogy Bhawan’, New
Mehrauli Road, New Delhi-g 10016 for every finapcial year on or
before 31™ Mav of cach veur:

ot behalf of the Central

1xi; -
Government, to ta) the Director General of Income tax
zth oy ~ IaYa%e FRT]

{(Exciaptions), 10 Middicion Row, 5™ Floor, Caleuita-70007; (b}
the Secretary. Denartment of Scientific & Indugtrial Research, and
(¢} the Commissioner of Income tax/Director of Income tax
{(Exemptions), naving jurisdiction over the organisation, on oy
before the 31% Qctobar each year, a copy of ite audited ‘Annual

Accounts and aiso a copy of audited Income & Expenditure

Account in respect of its research activiiies for which exemption
was granted under sub-section {1} of section 35 of Income tax Act,
1961 1 addition to the retumn. of income tax to the designated
assessing officer. R

i} The notified Ingtitytion shall gubm
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‘Tane of the oreanisation approved  Period for which
Notification is efiective
Jiana Prabodhing sanshiodhan Sansiha, 1.4.89 10 31.3.2001
T a}"“ Pmi‘\ﬁ]"!!:"{l !Jl‘ﬂ"ﬂa‘\ <]G’ S‘-f;’; !}1']’

Pcth, Pune-411030
(I'.No 203/24/99-ITA-1I)

|

conmmc Relation. indian Habitat Cenire,
re 6A Fourth Floor, Lodhi Road, Now
f:.lhi {F No203/18/99-ITA-II)

ndian (_"‘nuﬁui for Research 1in Internationgl 1.4.99 to 31.3.2002 -

t""lf""t'l‘i‘

Motes: The notilied Institutions are sdvised to apply in triplicates
and well 1 advance for further exlension of the approval, to the
Central Governinent  through  the  Coinmissioner of - Income

tew/Director of Incon a-.ta\ (L“empumm; having junsdiction.
0

Phree copies of the apphcation for extension of approval shall hf*
senl direcily lo the Secreiary, Department of Scieni '

| P P ~1 1) g
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Crovi, of Indin Press.,
Mayapuii, New Dethi

Copy torwarded to:

Wb

'4:&

w3 O

The applwant vrganisalions.

The Director General of Income tax (Evemption
Comptroller & Auditor Gicnerai of Tndia

The Director, Departinent of Scicaiific and Indusirial Rcsarch,

‘ Technology Bhawa ", New Mehraul; Road, New Delhi-110016

“The Pirector of Income tax (Fxemptions), New Delhi, and _

Commissiner of Income Tax, Pune-il
The concerned fites,
The Guard file

(Kamsh C.Varsh
Under Sceretary to the Govt. of India



1O BE PUBLISHED IN PART 1I RECTION 3(I OF THE GAZE_T_EE
OF INDIA.
Government of India
Ministry of Finance
Department of Revenue
Central Board of Direct Taxes

New Deihi, the 'gtt,fNovember, 1999,

NOTIFICATION
INCOME TAX

No. - It is hereby notified for general information that the
organisations mentioned below have heen approved by the Central
G:;vemment for the period mentioned apainst theiy names, for the
puipose of ¢lause (i) of sub-section (1) of section 35 of the Income tax
Act, 1961, read with Rule 6 of the Income tax Rules, 1942, under the

category “Institution™ subject 1o the following conditions:-

1) The notified Institution ghail maintain senarate books of accounts
for its research activities; : - '

11} Tha notitiad Institution shall furnich the Annual Retirrn of 1ty

seteniific researciy activities 1o e Secretary, Department of
Scientific & ladustrial Research, "Technology Bhawan’, New
Mebranli Band, New Delhi-110014 for svery financial vear on of

H
BN

beibre 31% May of cach year:

2x 1 I SCLAPE--|

1} The notified Institntion ghal suhmit nn behalf of the Central

Government, o (a) the Director Generai  of Income tay

1N na gth 1y AT

{Excmp{im‘is), tU Niddicion Row, 5 rivor, Calcuita-700073 ()
the Secretary, Department of Scientific & Industyial Research, and
() the Commissioner of Income tax/Director of Income tax
{Exemptions), having Jurisdiction over the Organisation, on o
before the 31 Qetober each vear, a eopy of ity auditad Annual
Accounts and also a Copy ot audited Income " &, Expenditure
Agccoui in respeci of its research activities for wiilch exemption
was granted under sub-section ¢ 1} of section 35 of Income tay Act,
1961 in’ addifion to the return of mcome tax to the designated
assessing officer. B



8 No. Name ol the or ;!umx‘llmn approved  Period for which
Notitieation is effective

A M

i, Jnaua Irabodnini sunshodhan Sansiha, ~ 1.4.9% w0 31.5.2001
Tnana Prabodhini Bhawap, 5 10. E;adashw '
Peth, Pune-411030 |
(I".No 203/24/99-ITA-ID)

2.+ Indian Council for Research in International 1.4.99 to 31.3 2002
Economie Kelation, Tidian Habitat Ce enire,
Corc 6A, Fourth Floor, Lodhi Read, Ne
Delin. (I“N_,_)uerRxQQ ITA-I)

Notes: The notified Institutions are advised to apply in triplicates
and well m advance for further extension of the approval, to the
Cential  Government  through  the Commissionet of Income
taw/Director of Income fax (Exemptions) having jurisdiction.
Three copies of the apphcation for extension of approval slwil bP
sent direclly lo ihe Secrelary, Department of Scien |

2l Dacnneal
qudmua; NESSAICn

amiesh C.Varshney)
| . PP [
: Unde 7Y Secr ctary o the Gowt. of ludia
— .
Natification No. {{} A D

The Manager,
Crovt. of India Press,

L\'A(l}(}puij; New e cihi

Copy {orwarded to:

i The applicant organisations. .
2. The Director General of Ingome 1ax (Exemptions), Calcutia,
3 Complroller & Aunditor Gieneral of India

ol

The Director, Depariment of Scientific and Indusinal R"“arch
“T “ehmmav Bhawan’, New Mehrauli Road, New Del hi-110016

5. . The Director of Income tax (Fxemptions}, New Delhi, and
Contmissiner of income Ta;i, Fune-i}
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7. The Guard fiie
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